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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI); The question is:

"That the BUI, ,, amended be
passed.” !

The motion was adopted.

The Delhi University  (Amendment) Bill,

1988

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRI L. P. SHAHI): Mr. Vice-Chairman,
Sir, I move:

"That the Bill further to amend the
Delhi University Act, 1922, be taken into
consideration."

The new education policy, envisages
development of autonomous colleges. This
was also mentioned in the the Education
Commission Report of 1964 and 1966. The
programme of Action to implement the policy
has stated that about 500 colleges should be
developed as autonomous colleges in the
Seventh Plan. In pursuance of
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this, the University Grants Commission hag
framed detailed guidelines on a scheme of
autonomous colleges for consideration by
various universities. According to these
guidelines, colleges which have been
conferred autonomous status will have the
freedom to frame their own curricula,
courses of a study and evolve their own
system of evaluation. The university to
which the college is affiliated will confer the
degree on a student who has qualified in the
examination. The guidelines also indicate
the criteria to be applied for selection of
colleges, the procedures for conferring
autonomous status, the governance of
autonomous colleges and the provision for
monitoring  their  performance.  The
guidelines also suggest that each university
should set up a standing committee on
autonomous colleges. The implementation
of the scheme of autonomous colleges
demands that the Acts of the university
should have a provision which enables the
university concerned to confer autonomous
status on a college affiliated to them.

The Acts of most of the universities in the
country have already such a provision.
However, in cases where there are no such
provisions, the matter is being pursued with
the State Government for amendment to the
respective Acts of the universities.

There are at present 9 universities functioning
under th, Acts of Parliament. Of these, 5 are
only teaching universities and they have no
provision to affiliate colleges. These are
Aligarh Muslim University, Banaras Hindu
University,  University of Hyderabad"
Jawaharlal Nehru University and Visva
Bharati University, Santiniketan. The remain-
ing four universities, namely, the University
of Delhi, Indira Gandhi Open University,
North-East Hill University and Pondicherry
University have powers also to affiliate
colleges. The Acts of these universities have a
provision to confer autonomous status of
colleges affiliated t, them. However, in the
case
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of University of Delhi, the existing
provision in the Act to confer autonomous
status i restrictive. According to that
provision only professional colleges
affiliated to the university can be given
autonomous status. There are at present 54
colleges affiliated to the Delhi University. A
large number of these colleges ™ offering
only general education programme. Most of
them are well established institutions and
could be conferred autonomous status. In
order to enable the university to do so, it is
necessary the Act is amended so that the
university can confer autonomous status on a
college affiliated to it.

The Ministry of Law and Justice and Legal
Affairs has been consulted and they have
concurred. That is why the necessity of
bringing forward this Bill.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): There is an amendment by Mr.
Satya Prakash Malaviya.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): I move:

"That the Bill further to amend the Delhi
University Act, 1922, be referred to a Select
Committee of the Rajya Sabha consisting of
the following Members, namely: —

1. Shri Chaturanan Mishra
. Shri Yashwant Sinha
. Shri Shanker Sinh Vaghela

2
3
4. Shri B, Satyanarayan Reddy man
5. Shri V, Gopalsamy

6. Shri Kailash Pati Mishra

7

. Shri M. A. Baby

8. Shri Mohd. Khaleelur Rehman
9. Shri Dayanand Sahay
10.Shri Satya Prakash Mala viya.
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[Shri Satya Prakash Malaviya]

with instructions to report by the first day
of the next session."

The questions were proposed.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): The motion for consideration and
the amendment thereto are open for
discussion.

DR. R. K. PODDAR (West Bengal): Mr.
Vice-Chairman Sir, this is apparently an
innocuous Bill. It proposes to include one
sentence in the existing Act. But, Sir, I believa
that the Government has dark motives behind
this amendment. There are several most
controversial features of the National
Education Policy of which this is a part, this
concept of autonomous colleges. Now, Sir, the
concept of autonomous colleges, of course, is
not new. As the Minister has said, it was
mooted in 1964 in the Education Commission,
that is about 24 years ago. Then in 1973. some
guidelines were framed but still the idea did
not get the support of the academic
community and there was a lot of controversy.
Now why this controversy? The Government
is not enlightening this Hous, why the aca-
demic community is not unanimous or is not
interested in welcoming this proposal. The
major reason, Sir, is, most academicians of
this country feel that in our educational ooli-y,
it is not Proper to imitate other countries. We
have a tradition of our own. We must look into
the history of our educational system and then
adopt policies. Now, why this kind of pro-
motion of autonomous colleges? There are
5,000 colleges and even if the Government
succeeds in establishing 500 colleges during
the 7th Plan, what will happen to the other
4,500 colleges. Even, it is successful it will
create a class of Brahmin colleges and a class
of Harijan colleges. The whole higher
educational system will be divided into two
classes, one fo, the ordinary people and one
for the elite. So, this is the main pur-
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pose, the main portent of this idea. That is
why, Sir, you know, even in 1987-88, in the
annual report, the Department of Education
has said, only 45 colleges all over India have
yet been declared as autonomous of which 24
are in Tamil Nadu, 9 in Andhra Pradesh, 8 in
Madhya Pradesh and 4 in Rajasthan. Only in
these five States, a few colleges have been
declared as autonomous colleges. There is no
response fir>m the universities of the States
like Gujarat, Haryana, Kerala. Orissa, Punjab
and West Bengal. Now, they want to impose
this idea of autonomous colleges on these
State Governments also. Now, what will
happen. Sir, is, as it has already happened in
the case of Navodaya Vidyalayas, all the
Central funds for education will be siphoned
off. diverted to these select colleges and the
other colleges will not receive any grants and
they will be allowed to either wither away or
rot. Then how the general mass of the students
of our country will get education? How these
colleges are evolved? During the past 20
years, very few colleges have come up. AU
the colleges have been established, say by
1967-68. During the British period, the
Government did not support education as you
know. Sir. 0")lv one or two colleges... (Inter-
runtion).. . were set up by the Government,
while most of our affiliated colleges were set
up by our own people in the various
states.

rThe  Vice  Chairman  (Shri H.
Hanumanthappa) is the Chair].

SHRI DIPEN GHOSH (West Bengal):
That the light has gone off indicates that after
the imposition of President's rule in Nagaland
the light of democracy has gone out. (Inter-
ruptins). This is a commentary on the
inefficiency of this Government.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You can continue
your speech, Dr. Poddar. (Interruptions).
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SHRI N. E. BALARAM (Kerala): Today,
really it is a dark day.

SHRI RAIN* AWADHESH SINGH
(Bihar); Da'rker days are ahead for the
Congress Government.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The light has come.
If you cannot see this light, what can we do...
(Interruptions).

SHRI DIPEN GHOSH: 1t ig said that at 4
o'clock this will bp taken up here. And, in
between, there has been darkness. You can
imagine what darkness it indicates. (Inter-
ruptions) .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). Those who
refuse to see the light will see only
the  darkness. (Interruptions).
Please continue, Mr. Poddar.

SHRI DIPEN GHOSH; Despite the
darkness on the other side, here there is light.

DR. R. K. PODDAR: What will be the
scenario in future? There will be a few
colleges to which all the funds will be diverted
and all the other colleges will be doomed to
rot. Now, what will these few colleges do?
They will have freedom to have their own
courses of study. They will conduct their own
examinations. And what is the university
supposed to do? The university consists, as
you know of under-gradflate and post-
graduate departments. There must be
communication betwee, the two. They should
sit together and frame the syllabus. The
university post-graduate department should
sunervise the under-g'raduate studies. This
link is sought to be cut off. Most of these
coll*ges will be privately run colleges. They
will run their colleges in an autocratic and
authoritarian manner in which teachers will
have no sav. They will run the colleges in their
own way. And the university will be reduced
to nothing but a post office. =~ They
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will conduct the examinations, grade them
and send the results to the university and the
university will put its staenp.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please conclude.

DR. R. K. PODDAR; A few more
minutes, Sir. Don't you think they will be
caricatures of  higher education?
(Interruptions). Before I end, I will give the
case-history of  one college from the south
since most of the colleges are in the south.
In 1983, th, Joint Action Committee of the

Association of University Teachers,
Madurai Kamaraj University Teachers
Association and the Tamil Nadu
Government College Teachers Association
which has 85 per cent of teachers £s
members, appointed  * sub-committee to
investigate into the working of these
autonomous  colleges in the university.

What  did they find? The sub-committee
found that, in a college in Madurai, the
Principal, the Vice-Principal and a few
faculty heads conducted everything in the
college. They  simply announced changes
in the courses or in the svstem of internal
assessment without sny  discussion  with
the teaching staff.  Once fifty nor cent of the
hours allotted for Tamil and English  studies
were arbitrarily slashed Pnd fifty per cent
of the teachers were declared surplus.
This is the way thev function. Then the
teachers apcealed to the Madras Uni-
versity pnd a two-member committee of the
Madras University upheld the view point of

the teachers. This is how  these
autonomous colleges are soi'n.g to be
run. Then there are other serious

complaints tha* the subcommittee of the Joint
Act Committee found. The sub-committee
took notp of the allegation that some
senior professors had secured access to
the auestion papers and answer -sheets of the
children. The nation has rlready been shaken
by such cases of misus* of power by
politicians and if such
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[Dr. R. K. Poddar]

things happen in the 500 new places,
you can easily imagine what will
happen to our higher education sys
tem. And the most peculiar of the
UGC a guidelines is that they ask the

universities to  reserve  certain  seats
for students that come from the
autonomous colleges. This is uncons
titutional. ~ Reservation is  only  for
Scheduled Castes and Scheduled

Tribes as per our Constitution. And
these few colleges, not even 10% of
the 'colleges, want; reservation for

their students for admission to the
post-graduation courses. This can
not be allowed. In a recent seminar

held in Delhi at the Indian Institute
of Technology most of the tearhers
vehemently  opposed the introduction
of autonomous colleges. So I would,
request the  Minister not to
hasten this things. I would agree with my
colleague. Shri Malaviya, let this Bill be
referred to a Select Committee; let the Select
Committtee meet the different Vice-
Chancellors, deans of faculties, scientists and
teachers and then arrive at a decision as to
what to do with this concept which is long
undermined for the past twenty years. Or at
least let the Minister meet the different
teachers of th, Delhi University before
passing this Bill.

With  these words I strongly oppose this
Bill and suggest to the Minister to -meet the
teachers and see what their view-points are
and then'take a decision.
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STATUTORY RESOLUTION SEEKING
APPROVAL OF PRESIDENT'S
PROCLAMATION UNDER ARTICLE
356 OF THE CONSTITUTION IN
RELATION TO THE STATE OF
NAGALAND

THE MINISTER OF HOME AFFAIRS
(SHRI BUTA SINGH); Mr. Vice-Chairman,
sir, I beg to move ... (Interruptions). Rest
assured, we have done according to the Cons-
titution of India. There is nothing
unconstitutional.

SHRI DIPEN GHOSH (West Bengal):
After having failed to buy up the MLAs' you
have imposed the” President's Rule.

SHRI BUTA SINGH: Sir, I beg to move:

That this House approves the
Proclamation issued by the President on
the 7th August, u»der article 356 of the
Constitution, in relation to the State of
Nagaland.

Sir, the Governor of Nagaland has imported
that 13 MLAs belonging to the Congress (I)
Party led by Shri
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K. L. Coisni had conveyed their decision to
break from the Party and form a new party
called Congress Regional Nagaland. They
also approached the Speaker of the
State Assembly and sought recognition  of
this split. The Governor has further
reported that on July 31, 1988, Shri
Vamuzo, the Leader of the Opposition,
informed the Governor that the Legislators
belonging to the Naga National
Democratic Party, the Congress Regional
Nagaland Party, the Naga People's Party,
and four Independent Members of the
Legislative Assembly decided to work
together under the name and style of Joint
Regional Legislative Partv -and de-
manded the dismissal of the Government
headed by Shri Hokishe Sema on the plea
that it has been reduced to minority and
sought invitation to form an alternative
Government.  On August 2 another letter
signed hv 32 Members belonging to the so-
called JRLP reiterated their demand to dis-
mis... (Interruptions).

SHRI RAM AWADHESH STNGH (Bihar):
Why co-called? Interrup. tions).

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Ram Awadesh
Singh you have given your name. You are
speaking on the Resolution. r-

SHRI BUTA SINGH: Sir, he has
intervened, let me reply him So-called,
because if has been supersede ed, it was a so-
called. Now a new party has come.

AN HON. MEMBER: Who superseded?

AN HON .MEMBER; It lived only for a
few hours.

SHRI BUTA SINGH: They did it. I did not
do it.

[The Deputy Chairman, in the
Chair].

SHRI RAM AWADHESH SINGH: Who
did it?



